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S/o late Shri Dhammverhlman B
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Yadwinder Singh, - . S o T .
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3 ¥Dm osh Kumar
~ RoliNo:37,” ..

- 8/0.5hri Gxan Chand :

CR/O 23 D NewPohce Line, A
'Camp, Dc-lhx o ST

Umesh Meen el T e S T
S/0 Shri Ramesh LhandMeena, ) S oo
= . R/ 37-1, Pohce Colony, Model Town-II L ‘ LT
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. v L\mqnpreet Smgh
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. Ramesh Kumar, -
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.S Shri Babu‘Lal : S :
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" T RA02515/193, near MotherDajry, TS R
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..:-:""\Upendral(hmm Meena, o . PR |

- RollNo. 138, - LT e
" - .5/0 Shri Bani Singh Meerra, R

RO ‘\Lehaxm ati Meena, .
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- Police Headquarter o ro T
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2. Dy. Lommmsxoner ofPolxce ,

- A%py DAP Roem No, 13,

‘Admi 1mstrat1ve Blaock, NewPohce Lme
.. ,I"mgsway Camp, Dethic =~
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Hars. (Estt.)Delhi =
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By this common order we pro'pose to di‘spose‘ of the following petitions:v
OA No 2140/2004 Ot\ 2141/2004 OA 7142/2004 OA
7143/2004 0A 2144/2004, OA 2145/2004, OA 2146/2004 0A
' 7147/2004 OA 2148/2004 and OA 2149/2004

mDelhrPollce o ‘ R A. g |
3.7 The sum 'uxd substance of the clmm is that in pursuance ofthe advertlsement the

e cnecked. o

applxcants apphed and undergone physncal measurement test, stammatest trade fest and "

' ’ the interviews. Tt i 18] contended that the fmal result ‘was dlsplayed on the Notxce Board and

the applrcants were. shown to have been ﬁnally selected and servxce records were also
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' -'Mcancelled by anews item appearing whlch reads as under

l

“The recruxtment for the post of Constable (Brass Band) and Constable (Plpe

Band) in Delhi Police mentioned at Sl Nos.4 Jand 'S of the advertisement
pubhshed in the NeWs Papers in Hmdustan Tlmes (Engltsh ) and Pub_]ab Kesri - -

2. The facts bas1cally are’ ldentlcal though the appltcants took test for dlﬁ'erent posts :

4. - 'The 'preclse. grie’l/anc'e of the' applicants 1s that the entire pro'cess' has been
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. . herepy cancelled'onadministxjatiye:gr'oi]n.ds. : -

V e (Hin_di') datedv06.12.20‘03. ag We\'ﬂ .88 in Enlpjoyhlerit Nswsdated .06.'1:.2..2003 s’ .

i ; A o . (Ds. Norawat ) / : ,
S . SR R g Dy'.‘Commissionerof'quice' .
S o e ‘ ; -qus.'_(Estt‘:‘) Delhi> -

- v "-‘u '
counse] stated  that there Were " certain complainits  that paq been received:-by the

o Comrr;iséionéf-of Police. The same hag been verified and having beep foundto be true

v

- ‘can-'celfe'c:l_the entire Process, -
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. with lay - Without Prejudice to his rights, he dpé_s'_n ot press-the Present pétitions’. '
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